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counéel for applicant.

Heard O A. is disposed of by a separate order on the

,separate sheets for th‘e reasons recorded theregin.
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CORAM' ", '

OA No. 794/2012

AL ’DMINISTRATIVE TRIBUNAL
| LAIPUR BENCH, JAIPUR

,'ORI"C;I.‘[;\!AL:APPLICATION NO. 794/2012

DATE OF ORDER: 30.11.2012

HON’BLE MR. JUSTICE K.S. RATHORE, JUDICIAL MEMBER
HON’B‘L‘E-MR. ANILE KUMAR ADMINISTRATIVE MEMBER
Atmaram Suwalka S/o Shri Lakhan Lal Suwalka, by caste Kalal,
aged about 52 years;. R/o Village & Post Panwar, Dist. Tonk,
presently worklng as Gramin Dak Sewak, Mail Career, Panwar,
Dist. Tonk R

SR ‘-'ff,f'f.‘, ) ...Applicant
Mr. P.N.‘j.,‘Ja'lttl, coun,stél”for‘appIicant. ‘
S

ffﬁ? ' VERSUS

1. Unlon of Indla through the Secretary to the Govt. of
Indla Department of Posts, Sansad Marg, New Delhi.

2. Chlef Post Master General, Rajasthan Circle, Jaipur-7.

3. 'Post Master General Southern Region, Ajmer.

:’>‘

Inspector Post Offices, Sub Division Malpura, Dist. Tonk

5. Post Master Panwar, Dist. Tonk.
R S : ...Respondents

;_ ORDER (ORAL)

By way of f|l|ng the present Original Application, the

appllcant has prayed that by an appropriate order or direction, the

|mpu9.n_ed.order dated 24.11.2012 be quashed and set aside,

.besidesf' praylng that""the respondents may be directed not to

transfer the appllcant as the appllcant belongs to the post of GDS

\, ,,4
and a low pald employee cadre

2. From bare perusal of the pleadlngs as well as documents
o AT

Bl

avallable on record |t reveals that the applicant has submitted a

- ,,1 Qe

representatlon dated 28 11 2012 (Annexure A/2) before the

ﬁ{l B

'respondents WhICh is- st|II pendlng for consrderatlon In view of




OA No::

this fact ,er deem |t ]USt and proper that the ends of justice

would Ibe met |f the respondents are directed to consider and

deC|de the representatlon dated 28.11.2012 (Annexure A/2) by

way of passmg 3 reasoned and speaking order.

Consequently, the respondents are directed to consider and

deC|de the representat|on of the applicant dated 28.11.2012

(Annexure A/2) strlctly |n accordance with the provision of law
and pass a reasoned and speaklng order expeditiously but in any
case not Iater than a perlod of one month from the date of recelpt

of a copy of th|s order It is made clear that if the applicant has
not been relleved so far pursuant to the order dated 24.11.2012

(Annex_ureé:A/‘_l),_he. ,n_j;ay not be relieved till the decision taken on

the said representation.,

4, If any preJud|c1a| order agalnst the interest of the applicant
is passed by the respondents, the applicant will be at liberty to
chal|enge the same by Way of filing the substantive Original

Appllcatlon in accordance with the provision of law.

5. 7?"these‘fopservations and directions, the Original

Appl|catlon ‘stands dlsposed of with no order as to costs.
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(ANIL KUMAR) | l} :‘fﬁ o (JUSTICE K.S. RATHORE)
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